- gDelhx Hotels (Control of Accommodation) Act, 1949.

 An Act to provide for the control of accommiodation in certa.m hotels m the.

: WEEREAS it is expedient to provide for the: control of accommodatlon in. 4

: oﬂicml Gazette by’ the Central Government. -

- gecommodation, he mey, by written order served on the manager of 'a hotel,

_ per cent of the total accommodation therein, as may be specified in the order

e mewes andBAE ¥V UL w'cw - BN
[PassES BY THE DoMinton LEGISLATURE]
(Recetved the assent of the. Govemor—(}’meml on the” 22nd A‘pril 1949).
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certain hotels in the WI’ . [ a«uwm ts 57 3 Ké_r
It is hereby enacted as follows : —

1, Short title,. extent and application. —-(1) Thls Act - - may be called the
' »

(2) It extends to the Mummpahty of New Delhi and to. the Notified- Area
of the (wal Station, Delhi.

(8) It shall apply to the hotels specified in the Schedule and "to such ‘other
hotels -as may from time to time be added to the Schedule bv netification in' the

2. Definitions.—In this Act, unless there is mything rqpu’gnant in the
eub]ect or contexb,—— . S : o

(a) “Estate Officer’” mesns the Estate Officer to the Governmeny of -
India and includes any other officer appointed by the Central Government
“by notificafion in the official Gazette to perform all or any of the functions.
of the Estate Officer under this Act;

b) ““Government. allottee’’ means & person who is selected by- the
Estate Officer for allotment of accommodation in a hotel;

() “‘hotel’* means any hotel specified in the Sehedule

(d)y “manager‘ of a hotel” includes the owner, agent, caterer or any.
" other: person in charge of the management; of the hotel; -

“‘pertnanent resident’’ means a person other than a Government:

allotteo who- 1s taken as a resident in a hotel for a period. exceedmg geven . - _
days o : , . )

(il “tempora1y resident’’ means a person other than 8 (arovernment

allottee who is taken as a remdeni; in a hotel for a penod not exceedmg '
seven days. : _ o

8. Controlled a,ccommodatlon in hofels.—(1) If the Estate Oﬁ'lcer considers
it necessary or expedient so to do for the purpose. of securing--accommodation:
for Government officers or other persons for ~whom he_is required to findi_

declare. so much of the accommodation in the hotel, not exceeding twenty- five

e At L 3

to be controlled accoramodation for the purposes of fhls Act,

(2) An order made under sub-section (1) ghall’ contain %uch descrlptlon of
the controlled accommodation including, in particular, the numbe1 and clags

of roors as the Estate Officer may consider necessary:

(3) After an order under sub-section (Z) has been served on the manager of /'.‘
the hotel to which it relates, the manager of the hotel shall not allot the con-
tralled accommodation therein or any part thereof to, or allow the same fo be-

occupied by any person otherwise than in accmdance with the vrovisions of this -
Act. - Do o '

Price ‘anna 1 or 1id.
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4. Temporary hooking of controlled accommodation.—(1) The manager of
a hotel shall not allot any confrolled accommodation therein or any part, there-
of to, or allow the same to be occupied.by, any permanent, resident ‘but may,
subject to the provisions of section 5, allow any teriporary resident t6 gtay in
such accommodation or in any part thereof for any period not exceeding seven
days .o for any further period by which the period of stay of such temporary
residprt magy-be ‘extended+under sub-section ().

(#) Whey any temporary resident is taken' under sub-section (1) as u vesi-
dent in- any. controlled accommodation or part thereot-in a hotel for a period
not exceeding «seven days, the manager ¢of the Hotel may, with the previous
“permission of the Hstate Officer. obtained in writing in accordance with the
provisions of this, section, extend from time to time the period of stay of such
temporary resident at his request by not more than seven days at ‘a time.

" (8) The manager of the hotel shall, before he agrees at any time to ‘extend
the period of stay of a temporary regident under sub-section (2), apply in writ-
ing to the Hstate Officer for his permission under that sub-section and every
such application shall be made not less than three days. before the date on
which the period of stay of such resident for the extension of which the permis-
sion is applied for expires. . . '

(4) On receipt of such application the Estate Officer may either grant or
refuse to grant such permission and.in doing 86 he shall be solely guided by the
requirements of accommodation for Government officers or other persons for
whom he is required .to find accommodation, and the order granting or refusing
_8tch permission shall. be forthwith communicated by the Estate Officer to the
manager of the hotel.

(5) When the Hstate Officer refuses to grant permission to the extension

of the period of stay of any temporary resident undey sub-section (4), such

" temporary resident shall not stav.or-be allowed to stay in the controlled accom-
wodation or part thereof, beyond a pericd of three days from the date on which

the order of the Estate Officer refusing-to grant such permission is communi-

cated to the mansger of the hotel. ' ' '

-

- 3. Bookirg of controlled accommodation for Government allotjees.— (1)
The Estate Officer may by written order direct the maaager of a hotel o book -
for the use of any Government allottee specified in the order any controlled
accommodation or part thereof in such hotel; and thereupon the manager of

- tho hotel shall forthwith comply with the order and shall accept the Govern-
ment allottee so specified as resident in such accommadation or part’ thereof,

~os the case may be, and shall allow him to occupy the same for such period as
‘way be specified in the order and for such further pericd or periods: as the
Estaﬁve Officer- may, from time to time, direct subject to the payment. of the

usual. charges therefor in accordance with the: provisions of sub-section (2). -
%) The charges payable in respect of any accommodation provided under

sub-gection (1) to a Government allottee shall—

) (a) in the case where it is expressly provided in the ordér made _u'nderr '
- that_sub-section. that such charges gheall be payable by the Ceéntral Govern-
mens, be paid byithat Government, and . ‘

(b) in other cases, be pa»id by the Government allottee,
#nd the time at which anl' the manner-in which” the charges :shall be so paid
* shall be such as may be specified in the order made under sub-section (1).

6. Sevviea of order——An order made under this Act ghall be zerved on, or.
~communicated to. the manager of a hotel either by delivering or tendering fo
him a copy of the order, or by post, or in such other manner as may be pres-
cribed by rules made under section 12, ' T

-
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, 7. Power of enfry, msgeotion, ete. ——Tho Ftate Officer may for the pur-
-poses of this Aet— .

(a) enter. and lnspect any hotel ab any timé between sunri_se and
sunset; : g

(b) authorise any officer subordmate to him to enter and inspectl any _
hotel;

(¢) by written order require the manager of a hotel to produce fer Ijs
inspection such books and other documents as-may be necessary at such
time and at such place or to furnish to him such_information with respect

. to the accommodation contained in the hotel as may be specified in the .
order.

8 Appeals.—(1) Anv manager of a hotel aggrieved by an order of the Estate
Officer may, within seven days from the date on- which the order is communi-
cated t» him, present an appeal in writing to the Chief Commissioner, Delhi:

Provided that no such appeal shall lie except on the ground that the pre-
vigions of this Act have not been complied with.

(2) The Chief Commissioner may transfer any appeal to the Deputy Com-
missioner, Delhi, -

(3) The Chief Commissioner or, when an appeal has been transferrod  to
him, the Deputy Commissioner shall after calhng for a report from the Kstate

Officer and after making such further inquiry, if any,.as hn thinks fit, decide .
the appeal

(4) The decision of the Chief Commlssmner or, as the case may be, of the

Deputy Commissioner and subject only to such decision_the order of the Estate
Officer shall be final.

9. Penalties.—Whoever contravenes or attempts to ' contravene or “abets

fhe contravention of the provisions of sub-section (3) of section 8, or any of the

__provisions of section 4 or the provisions of sub-section €I) of section 5, shall be

punishable ~with fine which may extend to ome thousand rupees, or with
imprisonment for & term which may extend to three months, or with both.

- 10, bavmg ag fo orders. ——Except as. otherwise provided for'in this Ac$, no

order made in éxercise of any power conferred by this Act shall be called in
-qﬂectxon in any Cou1t S ®

11, Protection of action taken uader the Act.—(1) No suit, plosecufnon or

“other legal proceeding shall lie against any person for anythmg which is in
good Ialth done or intended to be done under this Act.

N) ‘No suit or other legal proceeding shall lie- agams‘c the Central Govern- .
](,llu for -any damage caused or likely to be caused by anything in good faith
done or intended to be done under this Act.

12. Power to make rules.—The Central Government may, by notification
m the official (zazette make rules for earrying out the purposes of this Act.

THE SCHEDULE ) o
[See sections 1 (3) and 2 (ﬁ*\? " ' ‘ -

1. Imperial Hotel, New Delhi, v([él Cetint CM"V{'W Wa@%

2. Marina Hotel, New Delhi. 7 - HoTel J”“‘l‘-& e M »

3. Cecil Hotel, Delhi. 3 ﬁww‘ tro bl Jolleets §

4. Maidens’ Hotel, Delhi, 2-@- , ﬁmé._MM o Mes

B. Swiss Hotel, Delhi. . - Gell “)
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